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Pandemic-hit sex workers
caught in debt trap, say NGOS

PNS = VIJAYAWADA

The Covid-19 induced lock-
down and the after effects of
the ongoing pandemic contin-
ue to impact low-income fam-
ilies across the country.

A survey conducted by
NGOs Vimukthi and HELP
finds that 90 per cent of sex
workers have been stuck into
debt traps, wherein they have
taken loans from multiple MFIs
(Micro Finance Institutions)
and private money lenders.
The NGOs conducted survey
and collected data from 142 sex
workers, during Covid first
wave, a total of 116 sex work-
ers have taken loans of which
99 percent are still indebted to
money lenders and are contin-
uing with their debts.

According to an analysis
done by NGOs Tafteesh and
HELP recently on incomes
and loans, of the 335 survivors
of human trafficking, commer-
cial sexual exploitation and sex
workers from West Bengal,
Chhattisgarh and Andhra
Pradesh, 201 have taken loan
in May 2021 to cope with their
financial difficulties.

During the first wave, this
vulnerable section had access
to free ration and cash support
provided by the State and
Central governments.
However, in the second wave,
the Government’s focus was
mostly to strengthen the
healthcare system which some-
how deprived this section of
people of accessing PDS and
their need for food for suste-

nance without much or no
income pushed them to turn to
high-risk loans available in
their vicinity.

Vimukthi convenor
Mehrunnisa said that the loan
amounts are spent mainly for
food and other essentials
besides a large sum of money
was spent on Covid- treatment
in private hospitals, because
treatment in government hos-
pitals was inaccessible.

The analysis also showed
that the pandemic and accom-
panying restrictions have
aggravated the economic con-
dition of women in sex work
who have been in already pre-
carious situation being outside
of the social protection mech-
anism.

A total of 1,20,000 sex work-
ers in AP have been on the
brink of starvation for the
past two years. To overcome
the situation, they have been
depending on loans and have
fallen into a debt-trap.

The National Human Rights
Commission (NHRC) issued
an advisory directing the gov-
ernments to provide dry
rations, financial assistance,
and transportation facilities
for stranded people, masks
and sanitizers and health coun-
selling to sex workers.

The Supreme Court has
instructed all governments of
States to distribute free ration
to sex workers along with the
benefits provided to all other
categories during the lock-
down period under Covid
relief support services.

HELP secretary Ram
Mohan said that the govern-
ment should follow the NHRC
directions and show employ-
ment to the sex workers under
alternate livelihood scheme
besides following Supreme
Court directions and provide
medical and health facilities
and all facilities provided to
migrant labour shall be applic-
able to sex workers.
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NHRC pannel on West Bengal
violence submits report to HC

PNS B KOLKATA

A committee constituted by
the chairperson of the National
Human Rights Commission
(NHRC) Wednesday submit-
ted a report before the Calcutta
High Court on cases of alleged
human rights violations in
post-poll violence in West
Bengal.

A five-judge bench of the
high court, hearing a bunch of
PILs alleging post-poll violence
in the state, had directed that
the committee would examine
all the cases, the complaints of
which have already been

received by the NHRC or edareas" submita comprehen-
which may be received, and  sive report before it about the
"may be by visiting the affect-  present situation.



DAINIK JAGRAN, Rastriya Sanskaran, 1.7.2021
Page No. 8, Size:(9.34)cms X (21.50)cms.

1d §1C e bl ST

el o9 e F A WA § A 9
1 S FA TE WA HANEHRR AN K] €19 7 39941
T92 39 W7 = | 3797 I% T 5 1 95 21 6 el W
FE, mwmmﬁmmm%&r
T9E 1 % 151 211 7 T5 U 9eish o 2 o UF Teid
% 39 9gml 4 fGerdt & 5 aed 3= oidt 5 =99 3R
L ATSTH FHEFA T Seoid (4T | T8 STeman [Hge
T i U 724 Wiel W 357 E 0w $5 R
T2 A 95 d F2 %6 Wl © | §9 HHid & HTEE 94 91
YA T § Arenasl gEiieal i Has U G & |
37het 16 Tet 15 5o | 2fees Jeast =1 29T faan
T | 5 AN FE A Rl S i TS ST T Afeensd §
TS AT T | S5 AT & o Ui 59 S Fee |
Wi 5% TOME FAE T A H AT H Aol 5|
e U gt T9a 51 W, F0 Ofes & -
THA TEEN 1 719 W ETY €Y 331 | T HeE IEAE 3
e o U Afeen qEEne 3T T A AR
T fatear 1 Afeenst 9 e S 9w g
‘ala——rzsifﬁﬁrmﬁa%aafﬁ!%l

amqj—rmmnﬁr arn—«wﬂmmmwmaf?
THT Ay fEE R s T 1 e TS 9
[T H §F B 1 36 WA T e 6 ST el
mmwmaﬁwmw%ﬁa&mﬁa
TstITaR &8 = 39 59w | Feae § #aamr a1, 5w
% 41 e T T © 3R I F foe A g 9w
H Hal 94 A A5G &% sl Hele § STAgee ofet
=it T2 & | 9% WA & el 1o ol 2l & a5
A o I o =1 =R T % 9 9 58 09 A9
T ST o T TS, FEFAA 3 THLGH F FAA
T A B )




DAINIK JAGRAN, Rastriya Sanskaran, 1.7.2021

Page No. 4, Size:(12.47)cms X (10.64)cms.

gTTeT fET IR T3l df |fifd
« el TS dic @I [t e

13 @], BIFTHTl

(UAuEARE ) g Tiad afafd 3
S H AR 99 F A g
B H Fi9a AEaiaER Sedsa
F OAHE W AT IR e
U i e s A 2 3
e | AT F |

1 e s .1 e o S o
TEE FE 2 S T TR
T AT B i fed =

Hff - Ba1- 32 3ifam RUic 48,
el H1EC 31 2t T

IE A Bel- SR Rl &1 g
ufl 71 @t e TR

TP 81 DI 31 BEd Biel |
Falfer geE F ER A 30 5
7 e w5t = e fom am
T 9IS AN Wi 9 et

TAwE § g # {0 9 g
=4 i3 | FeaE® 9@ A
WITHE 2| TAUE=RE & I%id 4
168 TAHT =1 21 61 B | SR A
T T TR i A 2 e
T A € A1 | U LI
T T T S srea
Al BT 2 GAUEARE F w
= T T



PIONEER, Ranchi, 1.7.2021

Page No. 5, Size:(5.13)cms X (4.99)cms.

Post-poll violence: NHRC
files first report in HC

PIOMEER MEWS SERVICE B
R OLHATA

team of the National

Human Rights
Commission inguiring into
the post-poll violence in West
Bengal on Wednesday sub-
mitted its preliminary report
to the Calcutta High Court
alleging one of the NHRC
teams was  heckled at
ladavpur

Several teams of the
Commission have been con-
ducting inquiries into the
alleged post-poll violence in
West Bengal following a High

Court order directing it to
find cut the truth behind the
allegations. The five-judge
Bench would hear the matter
again on July 2.

Meanwhile, refuting alle-
gations of attacks West Bengal
Chief Minister Mamata
Banerjee on Wednesday said
that the barring some stray
incidents the post-poll atmos-
phere had been comparative-
ly peaceful in the State, adding
there was some incidents of
violence only in such places
where the central {orces had
committed excesses during
the elections.
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{ WEST BENGAL ASSEMBLY ELECTIONS }

NHRC panel submits post-poll
violence report to Calcutta HC

Agencies

letters@hindustantimes.com

KOLKATA: A committee consti-
tuted by the chairperson of the
National Human Rights Com-
mission on Wednesday submit-
ted a report before the Calcutta
High Court on cases of alleged
human rights violations in post-
poll violence in West Bengal.

State counsel said to the court
that they have provided all sup-
port and logistics to the NHRC
team and they had visited the
places and one team already has
reached Delhi.

While the Commission’s
counsel said they should have at
least one day so that people can
go and meet them as notice was

put up on June 28 and that too in
English, hence most of them did
not turn up.

Meanwhile, the matter of
NHRC heckled was also raised in
the court.

The five-judge bench has
directed that the matter would
be taken up for hearing again on
July 2.

A five-judge bench of the high
court, hearing a bunch of PILs
alleging post-poll violence in the
state, had directed that the com-
mittee would examine all the
cases, the complaints of which
have already been received by
the NHRC or which may be
received, and “maybe by visiting
the affected areas” submit a
comprehensive report before it

about the present situation.

The high court had on June 18
directed the NHRC chairperson
to constitute the committee.

After that on June 21, the
National Human Rights Com-
mission chairperson Justice
(Retired) Arun Mishra has con-
stituted a committee headed by
former Intelligence Bureau chief
Rajiv Jain to enquire into the
complaints of post-poll violence
in West Bengal.

Several incidents of violence
were reported at various places
after the announcement of the
Assembly poll results on May 2,
after which a four-member team
deputed by the Ministry of Home
Affairs also visited the post-poll
violence-affected areas
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NHRC team submits review
report before High Court

ARITRA SINGHA / Kolkata

The National Human Rights
Commission (NHRC) submit-
ted a review report on post-
poll violence before Calcutta
High Court, hearing of
which is due on July 2.

The seven-member com-
mittee, which was formed fol-
lowing the High Court direc-
tions, had on Wednesday sub-
mitted the report before the
five-judge bench of the Cal-
cutta high court.

Notably, soon after the re-
view petition was given by
the Calcutta High Court, the
ruling Trinamool Congress
requested the court to recall
its decision but the court re-
fused and instead slammed
the Mamata Banerjee gov-
ernment for failing to control
the post-poll violence.

At a time when the TMC
supremo is claiming that

there is no post-poll violence
in West Bengal and alleging
it to be a ‘game plan’ of the
BJP. Atif Rasheed. wvice-
chairperson of the National
Commission for Minorities
and a member of NHRC pan-
el on Tuesday was heckled by
alleged goons during their
visit to South Kolkata's Ja-
davpur area.

Meanwhile, Chief Minister
Mamata Banerjee said
NHRC had purposely created
chaos in Jadavpur in South
Kolkata on Tuesday by beat-
ing up women there.

“It is a planned game of the
Ministry of Home Affairs to
malign West Bengal. The
NHRC team had first beaten
up women of the area, for
which the tension started in
Jadavpur which the BJP is
wrongly propagating,”
slammed the West Bengal
Chief Minister.
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NHRC PANEL FILES
REPORT INHC ON
BENGAL VIOLENCE

Tanmay Chatterjee

tanmay.chatterjee@ hindustantimes.com

KOLKATA: The panel set up by the
National Human Rights Commis-
sion (NHRC) to look into allega-
tions of post-poll violence in West
Bengal submitted its preliminary
report to the Calcutta high court
on Wednesday, which talks about
the numerous complaints of mur-
der, rape and arson received dur-
ing visits to north and south Ben-
gal districts, people aware of the
development said.

The document has cited the
panel’s interaction with over 100
families and referred to com-
plaints about 41 murders and rape
of 13 women, an official familiar
with the contents of the report said
on condition of anonymity.

A second official said a compre-
hensive report will be submitted to
the HC by July 2. NHRC officials
refused to speak on the contents of
the interim report.

The panel, led by former intelli-
gence bureau chief and NHRC
member Rajiv Jain, was setupbya
five-judge HC bench on petitions
alleging state’s involvement in vio-
lence targeting BJP workers after
assembly poll results on May 2.

On Tuesday, chief minister
Mamata Banerjee said that the
BJP was making up the allega-
tions. “One or two cases may be
genuine but the rest are made up
by the BJP,” she said.
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NHRC panel submits report
Lo HC over post-poll violence

KOLKATA: A committee con-
stituted by the chairperson of
the National Human Rights
Commission (NHRC) on
Wednesday submitted a report
before the Calcutta High Court
on cases of alleged human
rights violations in post-poll
violence in Bengal.

A five-judge Bench of the
high court, hearing a bunch of
PILs alleging post-poll violence
in the state, had directed that
the committee would exam-
ine all the cases, the com-
plaints of which have already
been received by the NHRC
or which may be received, and
“may be by visiting the affected
areas” submita comprehensive

report before it about the pres-
ent situation. The NHRC com-
mittee submitted the report
before the court in a sealed
cover.

The five-judge Bench, com-
prising acting Chief Justice
Rajesh Bindal and Justices I P
Mukerji, Harish Tandon, Sou-
men Sen and Subrata Talukdar,
directed that the matter would
be taken up for hearing again
on July 2. The high court had
on June 18 directed the NHRC
chairperson to constitute the
committee. Members of the
committee received represen-
tations from the complainants
for three consecutive days till
Tuesday at Salt Lake. MPOST
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NHRC submits
‘briet’ report on
violence to HC

Subrata Chattoraj

Kolkaia: The Calcutta High Court on Wed-
nesday accepted a brief report submitted by
the National Human Rights Commission
(NHRC) panel based on 541 complaints it had
received from post-poll violence victims in
West Bengal.

A five-judge bench had directed NHRC to
setupa panel and examineall complaints1y-
ing with the commission and West Bengal
Legal Services Authority, and submit its re-
porttothecourt.

POST-POLL CLASH COMPLAINTS

The seven-member NHRC panel submit-
ted its brief reportto the court in a sealed co-
ver on Wednesday. NHRC counsel Subir Sa-
nyal told the larger bench that the report fi-
led was only a part-report and sought more
timefor the panel toreach out to affected pla-
ces before coming up with a comprehensive
report.

“We have opened the report. We feel it
appropriate to go through the report along
with annexures before we pass any order,”
acting Chief Justice Rajesh Bindal said. The
larger bench will hear the matter on July 2.
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NHRC panel submits post-poll
violence report to Calcutta HC

Agencies

letters@hindustantimes.com

KOLKATA: A committee consti-
tuted by the chairperson of the
National Human Rights Com-
mission on Wednesday submit-
ted a report before the Calcutta
High Court on cases of alleged
human rights violations in post-
poll violence in West Bengal.

State counsel said to the court
that they have provided all sup-
port and logistics to the NHRC
team and they had visited the
places and one team already has
reached Delhi.

While the Commission’s
counsel said they should have at
least one day so that people can
go and meet them as notice was

put up on June 28 and that too in
English, hence most of them did
not turn up.

Meanwhile, the matter of
NHRC heckled was also raised in
the court.

The five-judge bench has
directed that the matter would
be taken up for hearing again on
July 2.

A five-judge bench of the high
court, hearing a bunch of PILs
alleging post-poll violence in the
state, had directed that the com-
mittee would examine all the
cases, the complaints of which
have already been received by
the NHRC or which may be
received, and “maybe by visiting
the affected areas™ submit a
comprehensive report before it

about the present situation.

The high court had on June 18
directed the NHRC chairperson
to constitute the committee.

After that on June 21, the
National Human Rights Com-
mission chairperson Justice
(Retired) Arun Mishra has con-
stituted a committee headed by
former Intelligence Bureau chief
Rajiv Jain to enquire into the
complaints of post-poll violence
in West Bengal.

Several incidents of violence
were reported at various places
after the announcement of the
Assembly poll results on May 2,
after which a four-member team
deputed by the Ministry of Home
Affairs also visited the post-poll
violence-affected areas
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NHRC pannel on West Bengal
violence submits report to HC

PNS B KOLKATA

A committee constituted by
the chairperson of the National
Human Rights Commission
(NHRC) Wednesday submit-
ted areport before the Calcutta
High Court on cases of alleged
human rights violations in
post-poll violence in West
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in the state, had directed that

the committee would examine received by the NHRC or edareas" submita comprehen-
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which have already been "may be by visiting the affect-  present situation.
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NHRC panel on Bengal
violence submits report
to Calcutta HC

KOLKATA, June 30: A com-
mittee constituted by the Chair-
person of the National Human
Rights Commuission (NHRC) on
Wednesday submitted a report
before the Calcutta High Court
on cases of alleged human rights
violations in post-poll violence
in West Bengal.

A five-judge bench of the
high court, hearing a bunch of
PILs alleging post-poll vio-
lence in the State, had direct-
ed that the committee would
examine all the cases, the com-
plaints of which have already
been received by the NHRC
or which may be received, and
“may be by visiting the affect-
ed areas” submit a compre-
hensive report before it about
the present situation.

The NHRC committee sub-
mitted the report before the
court in a sealed cover.

The five-judge bench, com-
prising acting Chief Justice
Rajesh Bindal and justices IP
Mukerji, Harish Tandon, Sou-

men Sen and Subrata Taluk-
dar, directed that the matter
would be taken up for hearing
again on July 2. The high court
had on June 18 directed the
NHRC Chairperson to consti-
tute the committee.

Members of the committee
received representations from
the complainants for three
days till Tuesday at Salt Lake.

The committee, headed by
Rajiv Jain, and several teams of
the NHRC toured various plac-
es of West Bengal and enquired
into the veracity of the com-
plaints, according to an official.

In another case, the Calcut-
ta High Court has directed that
the affidavits filed by the West
Bengal government, Chief
Minister Mamata Banerjee
and Law Minister Moloy
Ghatak in connection with the
CBI's transfer application of
the Narada sting tape case be
taken on record subject to pay-
ment of a token cost of Rs
5,000 each. - PTI
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Post-poll violence: NHRC
files first report in HC

PIONEER NEWS SERVICE m
KOLKATA

team of the National

Human Rights
Commission enquiring into
the post-poll violence in West
Bengal on Wednesday sub-
mitted its preliminary report
to the Calcutta High Court
alleging one of the NHRC
teams was heckled at
Jadavpur.

Several teams of the
Commission have been con-
ducting inquiries into the
alleged post-poll violence in
West Bengal following a High

Court order directing it to
find out the truth behind the
allegations. The five-judge
Bench would hear the matter
again on July 2.

Meanwhile, refuting alle-
gations of attacks West Bengal
Chief Minister Mamata
Banerjee on Wednesday said
that the barring some stray
incidents the post-poll atmos-
phere had been comparative-
ly peaceful in the State, adding
there was some incidents of
violence only in such places
where the central forces had
committed excesses during
the elections.
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NHRC PANEL FILES
REPORT IN HC ON
BENGAL VIOLENCE

Tanmay Chatterjee

tanmay.chatterjee@ hindustantimes.com

KOLKATA: The panel setup by the
National Human Rights Commis-
sion (NHRC) to look into allega-
tions of post-poll violence in West
Bengal submitted its preliminary
report to the Calcutta high court
on Wednesday, which talks about
the numerous complaints of mur-
der, rape and arson received dur-
ing visits to north and south Ben-
gal districts, people aware of the
development said.

The document has cited the
panel’s interaction with over 100
families and referred to com-
plaints about 41 murders and rape
of 13 women, an official familiar
with the contents of the report said
on condition of anonymity.

A second official said a compre-
hensive report will be submitted to
the HC by July 2. NHRC officials
refused to speak on the contents of
the interim report.

The panel, led by former intelli-
gence bureau chief and NHRC
member Rajiv Jain, was setup bya
five-judge HC bench on petitions
alleging state’s involvement in vio-
lence targeting BJP workers after
assembly poll results on May 2.

On Tuesday, chief minister
Mamata Banerjee said that the
BJP was making up the allega-
tions. “One or two cases may be
genuine but the rest are made up
by the BJP,” she said.
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CM, Guvon collision course

Dignity of constitutional offices should be maintained

Banerjee and Governor Jagdeep Dhankhar appears to be unre-

lenting, with the latter being accused of creating social divisions
in the state. The CM has now questioned Dhankhar over his alleged role
in the Jain hawala scam in which the names of several BJP leaders had
cropped up. Dhankhar has also been accused of involvement in illegal
land deals in Haryana. The Governor, on his part, has not helped mat-
ters by asking for an audit of the Gorkhaland Territorial Administration
and raising a question mark over the prepared text he will be required
to read in his address to the upcoming session of the Assembly.

The CM has repeatedly asked for the Governor’s recall, even as
an NHRC committee has submitted its report to the Calcutta High
Court regarding post-poll violence in the state. While the Gover-
nor had taken up the matter of post-poll violence after prodding by
the Centre over the law and order situation in the state which
raised the hackles of the CM who holds the Home portfolio, how
the Centre reacts to Mamata's persistent demand will be under
watch. As the Chief Minister, while Mamata may have a point in
registering her protest against the Governor’'s actions, there 1s a
precedent: Gopalkrishna Gandhi, the then Governor who was at
odds with the Left Front government, had visited Nandigram after
the violence in 2007. MK Narayanan, who had generally cordial
relations with the CM, had to resign as the Governor to facilitate a
probe into the AgustaWestland helicopter deal.

Stand-offs between chief ministers and Governors are not some-
thing new, but as the West Bengal CM has herself maintained, such
fights should be apolitical and democratic in nature. Dhankhar has in
the past visited the CM on festivals as a goodwill gesture and both
should strive to maintain the dignity of their constitutional offices
without allowing political differences to mar a working relationship.

r I VHE confrontation between West Bengal Chief Minister Mamata
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CM, Guv on collision course

Dignity of constitutional offices should be maintained

Banerjee and Governor Jagdeep Dhankhar appears to be unre-

lenting, with the latter being accused of creating social divisions
in the state. The CM has now questioned Dhankhar over hisalleged role
in the Jain hawala scam in which the names of several BJP leaders had
cropped up. Dhankhar has also been accused of involvement in illegal
land deals in Haryana. The Governor, on his part, has not helped mat-
ters by asking for an audit of the Gorkhaland Territorial Administration
and raising a question mark over the prepared text he will be required
toread in his address to the upcoming session of the Assembly.

The CM has repeatedly asked for the Governor's recall, even as
an NHRC committee has submitted its report to the Calcutta High
Court regarding post-poll violence in the state. While the Gover-
nor had taken up the matter of post-poll violence after prodding by
the Centre over the law and order situation in the state which
raised the hackles of the CM who holds the Home portfolio, how
the Centre reacts to Mamata's persistent demand will be under
watch. As the Chief Minister, while Mamata may have a point in
registering her protest against the Governor's actions, there is a
precedent: Gopalkrishna Gandhi, the then Governor who was at
odds with the Left Front government, had visited Nandigram after
the violence in 2007. MK Narayanan, who had generally cordial
relations with the CM, had to resign as the Governor to facilitate a
probe into the AgustaWestland helicopter deal.

Stand-offs between chief ministers and Governors are not some-
thing new, but as the West Bengal CM has herself maintained, such
fights should be apolitical and democratic in nature. Dhankhar has in
the past visited the CM on festivals as a goodwill gesture and both
should sirive to maintain the dignity of their constitutional offices
without allowing political differences to mar a working relationship.

r I VHE confrontation between West Bengal Chief Minister Mamata
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CM, Guv on collision course

Dignity of constitutional offices should be maintained

Banerjee and Governor Jagdeep Dhankhar appears to be unre-

lenting, with the latter being accused of creating social divisions
in the state. The CM has now questioned Dhankhar over his alleged role
in the Jain hawala scam in which the names of several BJP leaders had
cropped up. Dhankhar has also been accused of involvement in illegal
land deals in Haryana. The Governor, on his part, has not helped mat-
ters by asking for an audit of the Gorkhaland Territorial Administration
and raising a question mark over the prepared text he will be required
to read in his address to the upcoming session of the Assembly.

The CM has repeatedly asked for the Governor's recall, even as
an NHRC committee has submitted its report to the Calcutta High
Court regarding post-poll violence in the state. While the Gover-
nor had taken up the matter of post-poll violence after prodding by
the Centre over the law and order situation in the state which
raised the hackles of the CM who holds the Home portfolio, how
the Centre reacts to Mamata's persistent demand will be under
watch. As the Chief Minister, while Mamata may have a point in
registering her protest against the Governor's actions, there is a
precedent: Gopalkrishna Gandhi, the then Governor who was at
odds with the Left Front government, had visited Nandigram after
the violence in 2007. MK Narayanan, who had generally cordial
relations with the CM, had to resign as the Governor fo facilitate a
probe into the AgustaWestland helicopter deal.

Stand-offs between chiel ministers and Governors are not some-
thing new, but as the West Bengal CM has herself maintained, such
fights should be apolitical and democratic in nature. Dhankhar has in
the past visited the CM on festivals as a goodwill gesture and both
should strive to maintain the dignity of their constitutional offices
without allowing political differences to mar a working relationship.

r I VHE confrontation between West Bengal Chief Minister Mamata
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Post-poll violence: NHRC
files first report in HC

PIONEER NEWS SERVICE m
KOLKATA

team of the National

Human Rights
Commission enquiring into
the post-poll violence in West
Bengal on Wednesday sub-
mitted its preliminary report
to the Calcutta High Court
alleging one of the NHRC
teams was heckled at
Jadavpur.

Several teams of the
Commission have been con-
ducting inquiries into the
alleged post-poll violence in
West Bengal following a High

Court order directing it to
find out the truth behind the
allegations. The five-judge
Bench would hear the matter
again on July 2.

Meanwhile, refuting alle-
gations of attacks West Bengal
Chief Minister Mamata
Banerjee on Wednesday said
that the barring some stray
incidents the post-poll atmos-
phere had been comparative-
ly peaceful in the State, adding
there was some incidents of
violence only in such places
where the central forces had
committed excesses during
the elections.
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Man tortured to death over sorcery suspicios

EXPRESS NEWS SERVICE
(@ Berhampur

IN yet another horrifying end
to superstition, a man was
forced to eat human excreta
and his teeth pulled out with
pliers before being beaten to
death by villagers over suspi-
cion of witcheraft in Ganjam’s
Chhatrapur block.

The incident that took place
onJune 19 came to limelight af-
ter a video of the ghastly tor-
ture went viral on social media
on Tuesday, leading to the ar-
rest of the 14th accused in the
night. Police had earlier arrest-
ed 13 persons in this
connection.

The video captured by some
onlookers showed villagers
beating up three persons and
forcing one of them to eat hu-
man excreta before pulling his
teeth with pliers over alleged

practice of sorcery

Sources said, P Bhimaraju
Reddy of Rameyapalli village
had performed puja some days
ago. However, the villagers al-
leged abnormal behaviour by
some young girls after the puja
and became suspicious of Red-
dy and his puja. Incidentally on
June 19, Reddy invited two oth-
ers - N Venkataraman Rao and
P Dhabaleswar from Berham-
pur - to perform a puja. On see-
ing the trio performing puja,
suspicion of villagers grew and
they confronted the trio.
Though all the three tried con-
vincing them that the rites had
nothing to do with sorcery, the
villagers became all the more
aggressive attacking the trio.
They asked one of the victims
Venkataraman to pull his teeth
out with pliers. When he re-
fused, the angry mob forced
Reddy and Dhabaleswar to pull

Video grab of the victim being tortured

out Venkataraman’s teeth and
feed him human excreta. Even
after they complied, the villag-
ers thrashed the three and left
them in an unconscious state.
Family members of Bhima-
raju reached the spot and
rushed the trio to MKCGMCH
but Venkataraman succumbed
on the way. Reddy and

Dhabaleswar, sources said,
undergoing treatment and :
stable now.

Ganjam Assistant Super
tendent of Police (ASP) Thak
Prasad Patra said there are o
ers involved in the crime a
will be nabbed soon. Recen
the National Human Rigl
Commission (NHRC) h
sought a comprehensive rep
on witchceraft and sorcery-
lated tortures and deaths fr
the Chief Secretary and Di
of Odisha.

The NHRC had expressed
rious concern about the img
mentation of the Odisha P
vention of Witch-hunting A
2013 and the State governmer
action plan to curb witch hu
ing. As per National Crin
Record Bureau, Odisha
counts for the second-high
number of deaths due to wit,
hunting after Jharkhand.
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Post-poll violence: NHRC
files first report in HC

PIONEER NEWS SERVICE =
KOLKATA

team of the National

Human Rights
Commission inquiring into
the post-poll violence in West
Bengal on Wednesday sub-
mitted its preliminary report
to the Calcutta High Court
alleging one of the NHRC
teams was heckled at
Jadavpur.

Several teams of the
Commission have been con-
ducting inquiries into the
alleged post-poll violence in
West Bengal following a High

Court order directing it to
find out the truth behind the
allegations. The five-judge
Bench would hear the matter
again on July 2.

Meanwhile, refuting alle-
gations of attacks West Bengal
Chiet Minister Mamata
Banerjee on Wednesday said
that the barring some stray
incidents the post-poll atmos-
phere had been comparative-
ly peaceful in the State, adding
there was some incidents of
violence only in such places
where the central forces had
committed excesses during
the elections.



